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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL  

CENTRAL ZONE BENCH, BHOPAL, 
ORIGINAL APPLICATION NO. 07/2022 & 

ORIGINAL APPLICATION NO. 12/2022 
 

IN THE MATTER OF: 
 
SUBHASH C PANDEY                                             …. APPLICANT 

VERSUS 
STATE OF MP & ORS                                              …. RESPONDENT 

 

STATUS REPORT ON BEHALF OF STATE OF MADHYA 

PRADESH 
 

IT IS MOST RESPECTFULLY SUBMITTED HEREINUNDER: 

1. That, issue raised in this instant Original Application is 

unauthorized, illegal construction and encroachment on the 

reservoir land shown as Kaliyasot reservoir in the territorial 

jurisdiction of District Bhopal (Madhya Pradesh). It is alleged that 

in the Bhopal Master Plan of 2005, which is currently in force, the 

lands and forests around the Kaliyasot Reservoir upto 33 meter 

from the edge of the Reservoir is to be kept open for Green Belt. 

Similarly, 150 hectare of land around the Reservoir is to be kept as 

Botanical Garden and Regional Garden. However, several persons 

have been able to obtain possession of lands in and around the 

Reservoir, particularly within the bed, 33 meter greenbelt area, 

area reserved for Botanical Garden and regional garden and 
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catchment area of the Reservoir, in clear violation of the Bhopal 

Development Plan. 

2. That, with respect to the Bhopal Municipal Corporation, it is most 

respectfully submitted that a communication was issued by the 

Mukhya Nagar Niveshak, Building Permission Branch, Bhopal 

Municipal Corporation, vide letter No. 2413/भ.अ.शा./2026 dated 

24.04.2026, apprising the current status of matters pending 

before the Hon’ble High Court of Madhya Pradesh, Principal Seat 

at Jabalpur, pertaining to 07 illegal builders situated on private 

land within a 33-meter periphery of the Kaliyasot Reservoir and 

40 builders situated on private land within a 33-meter periphery 

of the Kaliyasot River. A copy of the letter vide letter no. 

2413/भ.अ.शा./2026 dated 24.04.2026 is marked and annexed 

herewith as Annexure R – 1.  

3. That, it is most humbly submitted that the aforesaid matters are 

presently sub judice before the Hon’ble High Court, Principal Seat 

at Jabalpur, wherein applications for grant of stay have been 

preferred. It is further submitted that interim stay orders have 

been granted in favour of 07 private landowners by the Hon’ble 

High Court, Jabalpur. It is further respectfully submitted that, 

notwithstanding the pendency of such proceedings, constructions 

raised by 04 private landowners within the prohibited radius of 33 

41782



meters have already been removed by the Bhopal Municipal 

Corporation in accordance with law. 

4. That, in relation to the operation of the 200 KLD Suraj Nagar STP 

and the 450 KLD Barkhedi Nala STP, it is most respectfully 

submitted that a communication was issued by the Assistant 

Engineer, Bhopal Municipal Corporation, to the Nagar Niveshak, 

BMC, vide letter No. 189 स.यं./सी.प्र.वि./2025-2026 dated 

10.03.2026, informing that both the aforesaid Sewage Treatment 

Plants (STPs) are presently functioning regularly and that sewage 

is being duly treated therein. A copy of the letter no. 189 

स.यं./सी.प्र.वि./2025-2026 dated 10.03.2026 is marked and annexed 

herewith as Annexure R – 2.  

5. That, it is further most respectfully submitted that the Executive 

Engineer, Bhopal Municipal Corporation, vide letter No. 116/सीिेज 

प्रकोष्ठ/2026 dated 17.03.2026, informed the Nagar Niveshak, 

BMC, that 17 Sewage Treatment Plants (STPs) with an aggregate 

capacity of 204 MLD have been established by the Bhopal 

Municipal Corporation, and additionally, 02 STPs having 

capacities of 200 KLD and 450 KLD have been constructed. It is 

further submitted that, under the AMRUT 2.0 scheme, 10 

additional STPs with a total capacity of 171 MLD are under 
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construction, thereby substantially augmenting the overall sewage 

treatment capacity. A copy of the letter no. 116/सीिेज प्रकोष्ठ/2026 

dated 17.03.2026 alongwith the list of STP’s in operation and list 

of STP’s to be constructed under AMRUT 2.0 is marked and 

annexed herewith as Annexure R – 3 (Colly.).  

6. It is most humbly submitted that, Tehsildar, T.T. Nagar vide its 

order in case no. 0001/अ-68/2026-27 dated 23.04.2026 directed 

that, According to the Halka Patwari report, 32 persons have 

illegally encroached upon government land by setting up a pot 

shop on a portion of land Khasra Nos. 138, 139, 140, and 141 

located on Kotra Sultanabad Road. Regarding this encroachment, 

the Tehsildar T. T. Nagar court passed an eviction order in case 

number 0001/अ-68/2026-27, order dated 17/04/2026. 

Therefore, all the encroachers are informed to remove the 

encroachment before 27/04/2026 and inform the Tehsildar T. T. 

Nagar court, otherwise action will be taken to remove the 

encroachment in the presence of police force with due process of 

law by the respective authority. A copy of the order in case no. 

0001/अ-68/2026-27 dated 23.04.2026 by the  Tehsildar, T.T. 

Nagar is marked and annexed herewith as Annexure R – 4.  

7. An affidavit in support of this Status Report is filed herewith. 
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8. The Hon'ble Tribunal may kindly be pleased to take the present 

Status Report on record. 

Date: 25.04.2026 

Place: Bhopal 

 

Through Counsel  

Prashant M. Harne  

Standing Counsel 

State of Madhya Pradesh 
 

 

 

71785



BEFORE THE NATIONAL GREEN TRIBUNAL 

In the matter of: 

CENTRAL ZONAL BENCH BHOPAL 
ORIGINALAPPLICATION NO, Q7/2022 

Aochuna laang 

ORIGINALAPPLICATION NO, 12/2022 

SUBHASH C. PANDEY 

& 

Versus 

STATE OF MADHYA PRADESH & ORS. 

AFFIDAVIT 

I, Archana Sharma W/o Shri Prashant Sharma, aged about 53 years, 
Posted as - Sub - Divisional Officer, T. T. Nagar, Bhopal, Office Address 
- 31 Arenyam Vihar Chuna Bhatti, Bhopal (M.P.) do hereby state on 
oath and solemnly affirm as under : 

1. That, I have been appointed as the Officer In-Charge to represent 
this case on behalf of State of MP and as such I am well conversant 
with the facts of the case and therefore, competent to swear this 
affidavit. 

TR äriied and signed on this 

APPLICANT(S) 

2. That, the accompanying Reply/ Report has been prepared and filed 
as per my instructions and has also been explained to me. 

RESPONDENTS 

3. That, the contents of the accompanying Reply/ Report are true to mny 
knowledge based upon official records and legal averments made 
therein are true on the legal advice and believed to be true 

VERIFICATION 

day of 

1,'above-described deponent do hereby verify that the contents of para 1 
Urto 3 of the affidavit are true to my personalknowledge and belief. 

ĎEPONENT 

p026 at Bhopal (M.P) 

IDENTIFIED BY ME 
e 

DEPONENT 
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